
Mess. frOm R.S. 
of Ganga Bridge at 

NOVEMBER 25, 1180 Rep. delay in const. 

12.29 hrs. 

STATEMENTS OF PUBLIC 
ACCOUNTS COMMITrEEi 

SHR!, CHANpRAJIT YADAV: 
(Azamgarh): I lay on the Table 
English and Hindi versions of the 
following Statements:-

(1) Statem,ent showing Action 
Taken by Government on the 
recommendations contained in 
Chapter I and final replies in 
respect of Chapter V of 
Ninety-eighth Report (Sixth 
Lok Sabba) on Dues and 
Equipment. 

(2) Statement showing Actinn 
Taken by Government on the 
recommendations contained in 
Chapter I and final replies in 
respect of Cnapter V ot 
Hundred and eighteenth 
Report (Sixth Lok Sabha) on 
Ministry of CommunicatiMs 
(P&T Board). 

12.36 hrs. 

MESSAGES FORM RAJY A SABHA 

SECRETARY: Sir, I have to report 
the following messages received from 
the Secretary-General of Rajya 
Sabha:-

0) "In accordance with the prO-
visions of rule 127 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sab'ila, I am directed to inform 
the Lok Sabha that the Rajya 
Sabha, at its sitting held on 
the 24th November, 1980, 
agreed witho.ut any amend-
ment to the Sree Chitra 
Tirunal !nstitute for Medical 
Scien~es and Technology, 
Trivandrum, Bill, 1980, which 
was p2ssed by the Lok Sabha 
at its sitting held on the 17th 
November, 1980." 

(ii) "In accordance with t'he prO-
visions of rule 127 of the 
Rules of Procedure and Con. 

Patna (CA) 
duct of· business in ·the Rajya 
Sabha, 1 am directed to inform 
the Lok Sabha that the Rajya 
Sabha, at its sitting held on 
the 24th November, 1980 
agreed without any amend... .". 
ment to the Hindustan Trac .. 
tOrs Limited (Acquisition and 
Transfer of Undertakings) 
Amendme.nt Bill, 1980, which 
was passed by the Lok Sabha 
at its sitting held C\ll the 12th 
June, 1980." 

12.31 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED DELAY IN CONSTRUCTION OF 
GANGA BRIDGE AT PATNA 
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THE M!·NISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): Under the Constitu-
tion, Govt. of India are primarily res-
ponsible for roads declared as National 
Highways. All roads other than 
National Higl1wayS in a State, are 
essentially the responsibility .of the 
State dovernment concerned. 

The bridge under construction over 
the Ganga at Patna, when completed, 
would fall on a State road. It is, 
therefore, a State project and t'ile 
Govt. of Bihar are primarily con ... 
ce·rned. In order, however, to assist 
the state Government financially in 

I 


